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(As passed by the Meghalaya Legislative Assembly)
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MEGHALAYA  APPROPRIATION  (No.  I)  ACT,  2025

An

Act

to authorize payment and appropriating of certain further sums from and out of the
Consolidate Fund of Meghalaya for the service of Financial Year ending on the thirty-first day
of March, 2025.

Be it enacted by the Legislative of the State of Meghalaya in the Seventy-sixth year of
the Republic of India as follows:-
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Short title and
Commencement

1. (1) This Act may be called the Meghalaya Appropriation (No. I) Bill, 2025.

(2) It shall come into force from the date  of publication in the official Gazette.

2. From and out of the Consolidated Fund of Meghalaya, there may be paid and
applied sums not exceeding those specified in Column (3) of the schedule
amounting in the aggregate inclusive of sums specified in column (3) to the
sums of Rs. 2109,40,42,734/- (Rupees two thousand one hundred and nine
crore forty lakh forty-two thousand seven hundred and thirty four) only towards
defraying the several charges which will come in course of payment during
the financial year ending on the thirty-first day of March, 2025 in respect of the
services specified in column (2) of the Schedule.

3. The sums authorized to be withdrawn from and out of the Consolidated Fund
of Meghalaya by this Act, shall be appropriated for the services and purpose
expressed in the Schedule in relation to the financial year 2024-25.

Withdrawal of
 2109,40,42,734/-

From and out of
the Consolidated
Fund of Meghalaya
for the financial
year 2024-25

Appropriation
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 D. LYNGDOH,
Joint Secretary to the Govt. of Meghalaya,

Law (B) Department.
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